CENTRAL ADMINISTRATIVE TRIBUNAL
' ERNAKULAM BENCH

0A No. 218/98 .
Friday the 17th day of April 1998,
CoRAM |

HOH'BLE MR A.V.HARIDASAN, VICE CHAIRMAN
' HON'BLE MR S.K., GHCOSAL,
ADMINISTRATIVE MEMEER

P, Saramma , Part time sweeper (Retd)

Taelephone Exchange, Ernakulam

R/o Panikulam House

Elamkulam, Kaloor Post

Kochi = ,?o .i;ﬂ’ppllclnt

(By advocate ¢ Kone preseht)
Versus
1« The General Hnbager
Telecommunications
Ernakulam
2, The Chief General Hanagar»
Telscommuniations

Kerala Circle
Trivandrum,

3. Union of India represented

by the Chairman

Telecom Commisgsion

Sanchar Bhavan

New Delhi, eeoROspondents
(By advocate ¢t Mr Varghese P Thomas)

The applicatlom having been heard on 17th April 1998,
the Tribunal on the same delivered the follouingt

0 RDER
HON'BLE MR A,V,HARIDASAN, VICE CHAIRMAN
None appears for the applicant even on the second
call, None appsared on the last tuo occasions. It appears
‘tbgﬁ the applicant is not interested im prosecuting her

cass, Therefors, the applicatiéa is dismissed Per default
and noa=prosecutio ; '

IVE MEMBER VICE CHATRMAN

ae.



